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were drawing more pay than|the applicants. The dpplicants
have, therefore, filed thié o.n. for stepping up of their
pays at par Loco staff supervisors who are junioxs e

W :
tiowx having been promoted after 1,1.1986,

,

The applicants of O.A. 765/93 are working at
od) :
Jhansi Loco Supervisors atd applicant No.5 shri R.C.
2x
Budhiraja has since retirgd with effect from 3141 ,1993,

v _ All the applicants are wotking in the grade of R’$,2000-

3200/~ inctuding applicant No.5 at the time of his
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1tbﬁv‘ﬁw/
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&
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as per rules and specifig ordér issued by the Railway
Board vide letter dated 13,10,1988 and 16.9.,1988 the
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who are admittedly junigrs tO the applicant in the cadre

and grade,

We have heard the|lparties' counsels and perused

the records.

It is pertinent. to mention at the out-set that
applicant| Shri R.C.Budhjraja of 0.A.464/93 and
shri R.P.Ichapuria, apglicant in 0.A.1079/94 were parties
to earlier O.A. namely h.A.971/91 which was filed by them

along with other simildrly situated persons fpor the same
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felief wihich has been 8bught in the present O{A.
By order gated 28.6.199% this Tribunal dismissed the
said o0.a. No.971/91 holding that thé applicants failed
to make out any case fog stepping up of their |pay,
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0.A.464/93 and 0.A.1079//94 are dismissed being| not

maintainable,
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is fixed under Rule 1316 9f Indian Railway Establishment
Code, VOol.II. The Ministry of Railway in the ldtter
dated 14,9,1990 has speciffied that principle of |stepping

up of pay as referred to fin the earlier @etter dated=

16.8,1988 was subject to ¢godal conddtion being fplfilled
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and principle of Stepping [up as contained in Rule 1316
of Indian Railway Establishment Code VOl,II is t® be
followed, CIaim of the applicants was not found| justtfied

in view of the provision déntained in Rule 1316 9f rIndian
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